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Hon. Justice Shri S.Zaheer Hassn, Vice Cheirman.

flon. Shri Ajey Johri, Member(A) | !
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(Delivered by Hon. SeZahesr Hasad, Vice Ia.r-)

Totitioner Raj Neth Pradiem joined Tudisn Army anxl wis
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departmental proceedings wero initiated sgainat’ the peti-
tioner and charge-sheet was 1ssued O hinm, During the
pondency of the aforesald nroceedings he retired. He
£iled +thin writ petition befnrel the HMon. High Court of
Judicature at Allshabad for quashing the entire proceedings
right from the lasusnce of charge/sheet, summary of
ovidence ard the general court martial trial. This writ
petition has Leen transferred to this Tribunal under Sec-
tion 29 cf the Adwiniatrative iribunals Act,1985.

Petitioner wes Junior Comulssicned Officer
in the Aray. SJection 2 of the Administrative Tribnmalﬂ
Act lays dowm that ithds Act shall not apply to any mnh_wor
of the HNaval, #ilitery cor Alr Ferce urofwnﬂmraﬁad
force of +tho Uaion. In this view of the matter we hnw
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